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SHRI JAGESH DESAI: Madam, Mr.
Dandavate's matter is there.
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CALLING ATTENTION TO AMATTER
OF URGENT PUBLIC IMPORTANCE—
COMMUNAL SITUATION IN THE
COUNTRY

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I call the attention of the
Minister of Home Affairs to the communal
situation in the country and the action taken by
Government in regard thereto.
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THE DEPUTY CHAIRMAN: Mr. Jagesh Desai, ~ [@@1% & | L G G
do not go on repeating. Mr. Madhu Dandavate's GO g0 2 Ed e TS =TT ECAl
matter is there. We will discuss the matter with the 9T HAF 331—;:.-.]' ACEE:
Chairman and when he gives the time I will qrEE T g A Ut =™
definitely allow you to speak. Now let me go ahead : -~ _a A
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with the Business.

SHRI JAGESH DESAI; This is regarding laying

of the relevant matters.
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THE DEPUTY CHAIRMAN: Regard-ding laying ~ [afet  smit & 127 amsafas &
of all the relevant matters I shall give the assurance T ﬁ!’!ﬁl‘ 70 =l #AM< T HqTe
from the Chair let the Chairman decide. When he 8§70 WA BT | AEET ¥ faafy

allows, the Minister wil] come to the House and ex- T .:-ﬁﬁ 3-T f?mfr T mﬁm

plain. Now let us go to the Calling Attention. Yes,

Mr. Gurudas Das Gupta.
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THE DEPUTY CHAIRMAN: What is the
point of order? The Minister is speaking. Let
him finish.
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Perhaps you don't know.
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He has called the attention of the Minister
and in answer to his calling attention the
Minister is answering. You go by the rules.
This is correct. He is doing everything right.
Please sit down.

»it g¥easiva fivg sgeranfean:fod
|| WEAT H aut g fagm AR A 7

agwta : fqam g 2= § )
This is according to niyam. Mr. Ahluwalia,
please read the Rule Book. Unfortunately, we
did not have many Calling-Attentions.

]

SHRI S. S. AHLUWALIA:
convention of the House..-

Itis the

THE DEPUTY CHAIRMAN. It is not
th» convention. Please sit down
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SHRI S. S. AHLUWALIA: I will go by
convention,

THE DEPUTY CHAIRMAN; Don't
argue; you don't know. Unfortunately, we did
not have many Calling-Attentions. So. the
Members have forgotten the procedure for
Calling-Attention, When the Member calls the
attention of the Minister, the Minister has to
reply to that and then everybody has to ask
questions. This is the rule— not only the rule
but convention, procedure, everything. It is
right. If there are more Calling-Attentions we
will remember it,

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Everybody is not
there. Some people from our party...

THE DEPUTY CHAIRMAN; Whatever
names are there before me.

SHRI VITHALRAO MADHAVRAO
JADHAV; Will you allow all of them?

,.. [Interruptions).. .
SHRI M. M. JACOB (Kerala): Madam.. .

THE DEPUTY CHAIRMAN: Let him
finish. I will allow you.

oft gdta w1 GF@ 0 LA
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THE DEPUTY CHAIRMAN: Mr. Jacob,
do you want to say something?

SHRI M. M. JACOB; Madam, since the
mutter is of very great importance and
several Members would like to participate in
the discussion on the communal situation in
the country, I request you to convert this
Calling-Attention into a Short-Duration
Discussion. Otherwise, Members will be
restrained by the list they have given already
and. there also..

[2 JAN. 1991]

a matter of Public 762
Importance

THE DEPUTY CHAIRMAN; I had asked
the Members before starting it, and I had
mentioned that it was decided in the Business
Advisory Committee meeting thai the matter
about the communal situation will be taken
up in the form of a Short Duration
Discussion. Later on, the leaders of the
various parties and groups agreed to bring it
in the form of a Calling-Attention. Now, if
the House so agrees, I have no objection to
discuss it in any form, So long as it is
discussed.
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THE DEPUTY CHAIRMAN: The Minister
informs me that the Prime Minister will come
and answer.. . {Interruptions)... One person
at a time, please. 1 had requested, but the
House did not agree. I have asked everyone.
It is for the House,  If the House so agrees..

SOME HONOURABLE
Yes.

SOME HONOURABLE MEMBERS;
No.. . .(Interruptions).. .

SHRI SUKOMAL SEN (West Bengal):
Many names have been included. ...(In-
terruptions) .. .

MEMBERS:

THE DEPUTY CHAIRMAN; Mr.
Sukomal Sen, I have many names. Let us
come to an agreement. I do not know I can't
even count them. There are two pages full of
names. Just a minute, please. In any -case,
everyone is keen including
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[The Deputy Chairman] you that the
discussion should be on the communal
situation in the country. All right? T have the
names. [ will call according to order. If on the
other side the Members want to have more
discussion want more people to participate
and they are giving some names, three, four,
five, six names, they may be called. If you
want to give two names, [ will allow you. If
you go according to Short-Duration
Discussion, the discussion will be according
to the time alloted to every party. Then, not
only one person, but two persons can come
from your party also if you like. So, that will
benefit. More people can participate. But it
won't jeopardise Mr. Gurudas Das Gupta to
be the first speaker. | am giving an assurance
that the first person to Speak will be Mr.
Gurudas Das Gupta.

SHRI P. SHIV SHANKER (Gujarat):
Therefore, Madam, if you kindly convert it
into a Short-Duration Discussion, many
people can participate. A lot of people can
speak. Mr. Gurudas Das Gupta will open.

No difficulty.
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I will allow two person's from your party
also.(Interritptions) Please. He has put the
question to the Chair. Let the Chair decide. 1
will allow from your party two persons,

more than one.

THE DEPUTY CHAIRMAN: I know
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THE DEPUTY CHAIRMAN: Please,

order, order. This is a serious matter please.
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I he matter is serious. (Interruptions) Just a

minute, please. What are you saying, "No,

no?" Please sit down. The matter is serious.
Whether it is discussed in the form of
Calling-Attention or that ol Short-Duration
Discussion, the matter remains serious. But
the Short-Duration Discussion will enable
more Members to participate. I hope you
should not have any objection to that. Okay,
now it is finished.
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SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh): T think that
this matter is not serious for the BJP.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): These who have
given names for the Calling-Attention should
also be allowed to speak.

THE DEPUTY CHAIRMAN: Not all of
them. It is impossible for one hundred
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Members to speak now, sixty-four Mem-
bers. Please sit down

@\ ) G4HTEE F | WIT AT g
ar &0 TAlAT o dF FEA | AT
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feree %7 72 £ f& 5@ F@AT
(zmeai)
Please, Mr. Gurudas Das Gupta, do you want
to speak or do you not want to speak? Speak.
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SHRI GURUDAS DAS GUPTA: Madam,
I am having a bad throat. Let me be allowed
to speak freely.

THE DEPUTY CHAIRMAN: We
can send you some Strepsils,

SHRI GURUDAS DAS GUPTA; The
point is even if it has been converted
into a short duration discussion, we
have before us a statement made by
the hon. Minister of State for Home.
If you go through the statement, you
will find. it only reflects that the
Government is not totally aware of the
dimension of the calamity that has

overtaken the country. In the second
page of the statement, the Government
says; "There is no doubt that new-

sense of urgency and direction has to
be given to the State apparatus to
effectively  discharge its Constitutional
and legal responsibility." It is only a
pious desile on the part of the Gov
ernment, because the Government doe:,
not spell out categorically what should
be the form of the new responsibility or
what  should be the method of its
implementation. Therefore, T take this
statement to be a light-herated statement
unworthy of a Government that rules, over
the country  inhabited by 700 million
people
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facing the greatest national calamity since its
independence. The term; communalism does
not convey the gravity of the crisis that has
overtaken the country. It is almost a civil war
that exists in some parts of the country. Only
yesterady we had celebrated the 1st of
January. The city of Bomba-celebrated the
New Year by killing people of different
communities. To me, it is the greatest national
tragedy that has befallen the nation after we
had  achieved independence  because
bloodshed is taking place in the nare of God.
It is the greatest calamity because people are
being killed in the name of Xllah or Ram.
Indian civilisation stands condemned before
the entire Comity of Actions, because the
controversy regarding the Qirth-pla“e of a
mythological Hero has been allowed to
degnerate into acts of savagery. Anarchy has
descended over large parts of the country.
National production has suffered. Scarcity is
developing and prices are increasing on a
phenomenal scale. Those who died in the
communal clashes are those who belong to the
poorest of the poor of the society; those who
suffered as a result of the economic disruption
be leng to the most down-troden toiling
masses. But, on the other hand a group of
religious-political leaders seek to exploit the
belief in Ram or Allah to consolidate their
power case in the country. The policaal
esseolishment that we have in fur countrer is
so infected that it becomes ineffvive to
maintain law and order even in the State
capitals. It is so infected that the- State
apparatus cannot even control the riots even in
places where the capital is situated. In this
precarious process, the credibility of the
country is so eroded that 1 must say it is a
national shame the an exeovtive of an
international bank whire speaking about the
reasons lor the lew credit-worthness of this
country has said only recently, and I quote;

"How can we take securisty a country
whch risks civil war by allowing building
of a Mandir'
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Madam, there is an allegation hurled. The
allegation is, the commaunalisrn could spread
or take monstrous proportions because of the
clectoral arrangements or adjustments that
were made in the last General Elections which
brought about a change of Government. If I go
into the statistcal survey, it holds out. unfolds
a different story. In the last decade between
1980 and 1988, 4000 people were killed. In
the same period a very large number of
communal incidents had taken place. la tht
next year, that is in tht year 1989, just within a
span of two months when the old Government
had ruled the country, there were 50 clashes. It
hapened within a period of 62 days. But it is
quite true that the communal situation or the
communal climate has degenerated
dangerously within the last four months. It is
true that 10 States of the country have been
affected.

The statement which has been made by the
hon. Minister, I submit, Madam, is an
understatement. The statement says that the
number of people who died during the last
four months is around 700. But according to
reliable non-offlcial statistics, it is around
1000. Not less than 60 towns and cities of the
country are affected. Five State capitals are hit
by communal violence. In three State capitals
people killed were nearly 200. The holy city
of Benaras has incurred a loss of Rs. 100
crores because of communal riots. Even in the
State capitals the law and order machinery did
not function. Even the calling out of Army
automatically did not bring about a change in
the law and order situation. One of the
interesting features of the recent riots has been
that communal riots which was an urban
phenomenon had even spread deep into the
rural areas. In Gonda 'district, 32 villages had
been burnt to ashes within 48 hours and 42
people have been killed within a span of 7
hours. I call it genocide Of course, it is
genocide. Genocide does not know any
community. Genocide knows only

[ RAJYA SABHA ] a matter of Public

killing of people on a very large scale. The
scale of barbarism had surpassed all the
previous records. Previously children and
women used to be spared but now it is the
women and children who have been made the
special target of barbaric acts in some parts of
the country, A young blooming lady of 19
years was stabbed in the streets of Hyderabad.
A girl of 16 years was crushed to death. Three
children belonging to the same family were
thrown out of a moving train by the co-
passengers. In a particular city of Uttar
Pradesh, a 14 year old boy had to witness the
murder of his own father by his own tutor.
The tutor who used to come to his house for
teaching was the murderer of his father and
the poor boy of 14 years was the witness.

Another feature Madam, has been that the
police had adopted a most partisan and
polarised way in dealing with the communal
riots. 1 am constrained to say that the
Provincial Armed Constabulary can only be
des-scribed as an organised gang of killers in
Uttar Pradesh. The question that naturally
arises is: has this deterioration in the
communal climate taken place spontaneously?
Is it a spontaneous development? Or is it the
outcome of a meticulous planning or careful
calculation? Madam, the nation must know
the answer and the country must make a
probe. But I must submit very honestly—and I
feel that some of the Members of this hon.
House will kindly bear with me, if I say that—
that the Shila Pooja and the Shila Yatra in
1988 and the Rath Yatra and the Kar Seva and
the Hasti Kalasa Yatra and subsequently the
cassette campaign with the inflammatory
speech of a young lady belonging to the
national legislature, must have aroused the
feelings, deep feelings, and led to catasrophic
incidents in some parts of the State. It is for
that party to which that lady belongs to say
whether that lady still belongs to that party or
that party is ready to throw that person out of
the party because it is quite evidently on
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record that the cassettes that had been
circulated all round the country had led to the
flaming of passions, had led to a number ol
barbaric acts. It is for that party to say whether
it is in agreement with the speech that has been
made by her in the cassettes. Madam, I believe
and 1 say that hatred breeds hatred, frenzy
gives birth to frenzy; and fundamentalism rears
fundamentalism of different types. Therefore, [
have no hesitation in saying that fun-
damen.alism of different brands have brutalised
our dear India. India has been brutalised
because fundamentalists of different colours
hold the power among the nations. Therefore,
Madam, the point is whether the magnitude of
the violence and the hatred and divide that exist
in the nation should tormeiu India. Do you feel
tormented? Do we, as Members of this great
House, as Indians, feel ashamei? Do we feel
tormented? Do you feel that something has to
be done right now and today to bring about an
end to all that is happening in the country?
Madam, I plead not for acrimony. I plead for
unanimity; I plead for unity. I plead for the
rousing of the con-silence; I plead that the
nation must realise that it is on the brink of a
disaster, a greater disaster than that the nation
has felt when the country was partitioned 15th
August 1947. Therefore, it is a question of
unanimity; it is a question of national
consensus; it is not a question of acrimony. I
feel that the Bharatiya Janta Party has a role to
play in bringing about an end to the situation
that has developed in the country. I feel that the
Vishwa Hindu Parisad must be curbed. I feel
that the Bairang Dal must be held responsible
for all that Sa happening. The person who
killed Mahatma Gandhi in 1947 belonged to a
particular party, belonged to a particular
organisation. And that Rashtriya Swayamsevek
Sangh is also again active. I do not cite these
instances to expose this or that political party.
But I wish only to say that the country must
rise as one person to brand who are the people
responsible and the country must say that these
things must come to an end.
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Therefore, Madam, it is a question of political
decisiveness. It is a question, of political
sagacity. It is a question not of. the secular
parties alone. It is a question of unity of all
civilised Indians. It is a question of unity of
all nationalist forces. It is a question of unity
of all those who love the country. Madam, let
me make it verp clear. This is a Government
we are opposed to. But, on the question of
communalism, 1 offer this Government my
unstinted support. I offer this Government all
that is possible to be done to put an end  to
this communal situation. But you stand
the test. You must mean business. It is not a
question of just saying that you have a firm
resolve. Our party stands to support whoever
may be in power, who takes effective
steps to curb the communal forces of the
country. If the nation does not exist, if the
nation breaks up, if the exist, if the nation
breaks up, if the Muslims and the Hindu kill
themselves. if the community is just branded as
the community of killers, then what is the
future of this nation, what is the future of
Leftism, what is the future of radicalism, what

is the future of  the national  progress?
Therefore, it is for the sake of national
advance that I plead for the strongest

action, that I plead for unanimity on the
strongest action, that 1 plead for
unanimity on the  question of branding who
are the people who have connived with the
rioters, who are the planned rioters, who
are the people who have used relgion to
bring an end to  the tranquility and
peaceful climate of the country. Therefore,
these peonle must be branded as such, the
enemy must be identified and there must
be unanimity on the question of takina- the
strongest measures. Madam, all is not lost
to the country. There are two examnVs—
example of Bihar and example of Uttar pra-
desh. In Uttar Pradesh  things were worse
because the Government los' tis credibi-Itiy.
because the admnistration did not work,
because the police force was the worst
colluder because the law and order machinery
had broken  down. That is why. Uttar
Pradesh is the worst victim of the
communal situation. Bust just by the side of
Uttar Pradesh, we have the
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example of Bihar. In Bihar, the monster
of communalism could be held in check
because the political leadership exerted
itself, because the political forces asserted
themselves. Therefore, if we compare the
example of Bihar an Uttar Pradesh, I
can safely say that all is not lost with
our great country. If we come to the
example of West Bengal, it is not to the
credit of the Left Front Government that
the communal  situation has not been
allowed to deteriorate, it is also to the
credit of other political parties, including
the India National Congress. It is because
of the united flight of all the political
forces that the mischief in West Bengal
has ber so minimal.

SHRI JAGESH DESAIL:  What

about Maharashtra?

SHRI GURUDAS DAS GUPTA: 1
know my example only. You give example
of your Maharashtra. Therefore, 1 believe
that unity of all the forces, who believe
in decency, who believe in civilisation,
who are opposed to barbarism,  must
unite. It is not a question of Left unity,
neither it is a question of Secular unity.
It is a question of uniting the entire
decent Indians,  civilised Indians  of the
country. Civilisation against barbarism,
civilisation against genocide  civilisation
against the monstes growth of death
and destruction that should be the call
and this call  should strat. should be link
ed to the unity of the entire nation to
bring about an end, to call a halt to the
prenicious  process that is going on.
Madam, therefore. 1 feel, we must realise
that we are in peril, we are in a catastro
phic situation and  since we are in this
situation, we must act together.  Either
we find a negotiated  settlement to the
problem of Babri Masjid and Ramjanam
Bhoomi Mandir or submit to the rule of
law. Nobody can be allowed to challenge
the established practice of human behavi
our with respect to settling of disputes

between individual, and commu
nities. Therefor Madam, either
find a negotiates, settlement for sub

mit to the rule of law. There cannot be

[RAJYA SABHA]

a matter of Public 772
Importance

any person in this country, there cannol be a
single soul in this country, who can put himself
above the  Constitution of India, above the
rule of law, above the national institutions
that we have built up. Madam, secondly, I
suggest, there must be a status quo in all the
religious places that existed on 15th August,
1947. The status quo of the religious places,
as it existed on 15th August, 1947. cannot be
disturbed at all. Thirdly, Madam, the act of
partisanship and impropriety on the part of
the police personnel and administration must
be drastically dealt with. A multi religious
anti-riot force  must be set up. Once upon
a time I had seen a statement appearing in a
section of the press that Government was
interested in setting up a multi-relisious anti-
riot force. This is  important because the
minority community in this country is
suspicious of the law-enforcing agencies. T
et it not be denied that Provincial Armed
Constabulary has been accused of
practising mass killings in various  parts
of the country. In view of that, it is
essential that multi-religious anti-riot squeds
have to be formed and that they should be
deployed in consultation with the States
in the sensitive areas of the country.

Madam, I wish that all-party committees
should be set up in the riot-prone areas to ensure
that confidence is restored among the
people of all communities. 1 suggest a
national conference not of the political parties
only, I suggest a national conference of the
political parties along with the religious
leaders of nil the com munities. Let the
Government have a dialogue  with the
political personalities and religious leaders in
a national conference and let there be a
consensus on the question of separation of
religion from politics. Let there be a
consensus. I do not know whether we are  in
a position of having a law banning intearation
of politics with religion and if that is not
possible, let us try for a consensus. Let the
consensus be arrived at not at a national
conference of the political parties but at a
national conference where the religious leaders
are also there. I do not believe all the relieious
leaders, whether belonging to the Muslim
community or to the Hindu community, can
be branded
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'communal'. A line of demarcation must
be drawn between religious-minded-ness
and communal frenzy. A person can be
religious-minded. A person can go to a
mandir, a person can go to a chruch, a
person can go to mosque, to offer his
religious prayers there, but I am not ready
to equate him with the communal element.
Therefore, a line of demarcation must be
drawn between the religiousness of the
Indian masses and communal frenzy and
to do that it is essential that the Govern
ment has an open dialogue with the
religious  leaders of  the  country
Madam, 1 feel, the time has come
to openly say that it is not the commu-
nalising of the politics only which has
brought the country into a disaster, it
is also the criminalisation of the political-
parties which is equally responsible for
the disaster. Criminalisation of political
parties and communalising of politics
these are the two important factors that
have created disaster for the country.
Therefore, the time has come to have a
national dialogue. It is not by taking an
approach, a fire-fighting approach, that
you can deal with and tackle the problem.
It is essential that politics should be
separated from religion. It is essential
that criminalisation of politics is ended
once and for all. It is essential that com
munalising of politics is also brought to
an end and for that I plead for a national
consensus. | plead for a national consen
sus in this House and outside the House.
Communalism cannot be fought by rais
ing the slogan of secularism only. Com
munalism cannot be fought if we remain
blind towards the growing economic dis
tress of the people, to the problem of
growing unemployment to the nroblem of
growine pauperisation of the masses.
Therefore, in order to face the demon of
communalism it is essential that a pro-
advice, that a programme to fight un
employment, that a programme for
national reconstruction, is evolved.
Therefore, 1 plead for  national
Mation to end the strife and national re-
construction to bring the youth out of the
present state of frustration. If the youth is not
lifted from the state of frustration, the
situation that is developing in the  country
cannot be fought.
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Therefore, as a Communist I feel the time has
come to take initiative for the process of
national reconciliation and at the same time
for a programme for national reconstruction.

At the end let me appeal to all the
political parties to kindly have introspec
tion. It is essential that we review our
past, we review our political activities, we
review whether any of our activities had
compromised our position with communa
lism. The great party carrying forward the
heritage of Mahatma Gandhi, the great
party carrying forward the heritage of
Jawaharlal Nehru, it is for them to find
out whether any of their deeds
in the last five years had enabled
to create a situation where they may be
compromising with fundamentalism. If
that was done, that has definitely given a
handle to the communal forces. At the
same time I appeal to the Bharatiya
Janata Party to kindly consider; 1 feel
there are people in the Bharatiya Janata
Party who also feel alarmed as we do;
otherwise, how could a number of MLAs
in Bihar opt to defy the Party Whip and
stand for Laloo Prasad Government?
This also speaks the existence of different
lines of thinking in the Bharatiya
Janata Party, 1 believe all the
honest people, whether they are in the
Bharatiya Janata Party or the other parties,
will unite together to put an end to the
disaster that is crippling the country. It is
essential. Madam, that the nation wakes up, it
is essential that we unite together, to save the
nation. Today it is a must, a tomorrow it may
be too for us

SHRI A. G. KULKARNT (Maharashtra) :
Madam Deputy Chairman, I was waiting for
an opportunity to express my views on the
communal situation. The country has been
subjected to such a type of agonising ex-
perience that the countrymen do not know to
what extent they have to criticise the political
parties which are indulging in such reckless
acts. At the outset I feel that the communal
frenzy has been so unleashed in this country
that innocents have been killed. Al
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person like me feels, and my party which has
grown under the Nehruvian concept of
consensus and secularism feels, hurt when we
see that the communal riots have been
instigated particularly with political aims. I
agree with my friend, Mr. Gurudas Das Gupta,
when he spoke of the role of the Congress
Party. The role of the Congress Party is really
very important since it is a party of 100 years'
existence, 100 years' experience, 105 years.
And, Madam, it has firmly believed in the
secular character of the nation and it will
always stand by the people. It has a firm belief
in the secular charc-ter of the nation and so, it
will always criticise or it will act against what
you call arousing communal passions under
any political pretext.

Madam, the entire blame, if it is to be laid,
is to be laid on the Bharatiya Janata Party
which started this, which started the Rath
Yatra or whatever it is. It was started by an
ex-colleague of mine—I do not want to
mention the name—for whom I have got great
respect. But I am sorry to mention that when
this Rath Yatra was started from Somnath to
Ayodhya, the entire nation was thrown into
chaos and as my friend has just now
explained, the Rath Yatra created an
atmosphere in this country which unleashed
the communal forces making the Hindus and
the Muslims fight each other. I do not think
that the sole aim of the Rath Yatra was to help
the Vishwa Hindu Parishad or anybody else.
It was a political game to win the elections
whenever they are held.

Madam, this Rath Yatra has thrown up
many issues to which I want to apply my
mind. In this country, are we going to have
sane and mature politics or not? Madam, I
was in New York recently for the UN
Session. There I met many Members of
Parliament from various countries and we
were discussing about the developing
countries. One of the Members from the
Philippines put a question to me. He asked
me: "What is this Ayodhya
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and what is this Rath Yatra doing in India?" It
was because this news appeared in the "New
York Times I could explain to him economic
matters, I could explain to him the relations
between India and Pakistan and I could
explain to him about our efforts in the Gulf
and how our country is playinjt her role. But
on this Rath Yatra issue, I could not give any
explanation at all. It is all ridiculous. He said,
"What is this issue? What is this Rath Yatra?
Whether it is the construction of a temple or
something else, how does it affect the entire
economic policies of this country, such a great
coun-try as India?". Madam, I was very much
ashamed and I could not justify this Rath
Yatra and the Temple-Masjid issue and all
those matters.

Mr. Gurudas Das Gupta mentioned
of the
is the achievement of

Party..

about the role Congress () It

the Congress ()

SHRI JAGDISH PRASAD MATHUR:
To bring about the partition of the country on
communal lines... (.Interruption i) .. .

SHRI A. G. KULKARNI: No, no.

We have not done it.. (Interruptions).

We have never done it...(Interrup-
We have never done it. But

you are doing it; you are doing it now.

erruptions) ...

SHRI JAGDISHPRASAD MA
THUR: You dividedthe
communal lines. TheCongress (I) did
it. . . (Interruptions). ..

country  on

SHRI S. S. AHLUWALIA: What about the
role of the RSS?. . . (Interruptions) .. .
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SHRI A. G. KULKARNI: Mr.
Mathur, we have never done it...(In-
terruptions) . . .

SHRI  JAGDISH
THUR:  Yes,
tions)...

PRASAD MA- .
you did it.. (Interrup*

=1 q77 Vg KgA@naar: 197
M3a fEoFr W g gAal
fagz a1, . . (sq39W)

A RN T RIAL: AT
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SHRI A. G. KULKARNI: Madam, I totally

deny what Mr. Mathur is saying. I want to
say...(Interruptions) .. .that it is to the credit of
the Congress (I) Party that during the Prime
Ministership of Shri Rajiv Gandhi, it tried to
bring the two parties together.
{Interruptions) .. .

SHRI JAGDISH PRASAD MATHUR :
The Congress did it in  1947..
(Interruptions)... You did it and it is the
Congress which is responsible for it. . .
{Interruptions)...

SHRI A. G. KULKARNI: Madam, he is
talking through his hat and it has no relevance
at all.

Now, what I am saying is that it is the
achievement of the Congress (I) Party and the
former Prime Minister, Shri Rajiv Gandhi, that
the VHP and the Babri Masjid Action
Committee people were brought together. And
agreement was signed that the matter will be
referred to the court, and they would abide by
it. Who lost the initiative? It was the
Vishwanath Pratap Singh Government. We
did not lose the initiative. Sill the Rajir
Formula says that the court should decide this
issue—the Supreme Court or five Judges, etc.
But. Madam, what I want to say is that the
Vishwa Hindu Parishad and Bajrang Dal, I am
told—and I have read in newspapers here and
personally 1 enquired—subverted the Border
Security Force as well as the military
establishments in Ayodhya on that day, since
the heads of Bajrang Dal and Vishwa Hindu
Parishad are ex-police or army officers. Does
it really behove a party whose leaders are
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Mr. Advani and Mr. Vajpayee? Really,
Madam, I have respect for both these, leaders.
How Mr. Advani made himself to beueve that
to take a Rathyatra will not instigate a
communal riot, I do not understand? So,
Madam, I felt that.. ..

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh): It is a misunderstanding.

SHRI A. G. KULKARNI: Mr Jain, your
entire approach to this problem was to play
cassettes and not.. (Interruptions)

DR. JINENDRA KUMAR JAIN;
This is another example of your misunder-
standing.

{Interruptions)

ot et Nara wigT o F mafs
FAl E 5 = goaefl & o5 wqmer @
R 9% mE @i awen
QHAAT AT § IAFT A T FEAw
wifgr 1 (sagar)

SHRI A. G. KULKARNI: He asked me, he
invited me, to reply to him. Otherwise I
would not have . . {Interruptions)

HUR.E.G o  (wgrae)
EAC] ’E‘H‘I:rﬁ"rﬂ' 97 HIET ST
MY AZ FET g a1 T W 4g WA
ifF doe dwm afmraE 7

Y ST NATT ®i97 s S e
H UAT AR & EY £ | g8 awar

FEEET FE 7 1 (swaww)
Fagawfa :  gvaw aEe awa

dam o & wifar st i fr @

e = i T ! I FoH

fraor  Zrr A v L |
i (sug 7-;‘}
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THE DEPUTY CHAIRMAN: Mr.
Kulkarni, will you continue after lunch or do
you want to finish?

SHRI A. G. KULKARNI: I will finish
within five minutes.

THE DEPUTY CHAIRMAN; For five
minutes more' you speak and I will then
adjourn. (Interruptions).

SHRI A. G. KULKARNI: Madam, I will
speak after lunch.

THE DEPUTY CHAIRMAN: The House
is adjourned till 2.30 for lunch.

The House then adjourned for lunch at
thirty-four minutes past one of the clock.

The House reassembled after lunch at
thirty-two minutes past-two of the clock,
THE VICE CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) in the Chair.

Calling Attention to a matter of
urgentPublic importance Communal
situationin the country—Contd.

SHRI V. NARAYANASAMY: (Pondi-
cherry): Happy New Year, Madam. You

are setting in the Chair for the first time now.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Now, Shri
Satya Prakash Malaviya to make a statement
regarding enhancement of LPG priority
quota.

SHRI SANTOSH BAGRODIA (Rja sthan):
Before he starts, I want to know whether it is a
practice to distribute it before the Minister
starts because this is given to us. I hope we
can claim in future in advance. I just want a
clarification on this.

qatferra ®YT  THEH wE( A
dedwm w@ "W (W wewrww
HIH@®) AT qt § q@ar o FEA |

o yaw anrErfean: §ET nEed
F AW F UGA A7 qg FAEL A
oo g
THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I will find how
it happened.

SHRI SANTOSH BAGRODIA: If that is
the practice. I don't mind. That suits us.

AN HON. MEMBER: That is not the
practice.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); We will find out
bow it happened.

STATEMENT BY MINISTER
Enhancement of LPG Priority quota to be

released on recommendations of Members of
Parliament
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